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Particulars to be examined Endorsement as to result of Examination

1,-‘ Is the appeal competent ? icc

2. (a) Is the application in the prescribed form ? J,%

(b) Is the application in paper book form ? f% -

(c) Have six complete sets of the apphcatlon ( e—uf7 2 Cef WCD‘Z&" 2y )

been filed ?

L}
3. (a) Is the appeal in time ? Na-

(b) If not, by how many days it is beyond @\ A\—“"‘jﬁ k’““-’ a‘H,yb:c.a.hm,
time ? % WO\ 8’&49&3/

(c) Has sufficienf case for not making the
application in time, been filed ? -

. 4. Has the document of authorisation,Vakalat-
s nama been filed ? ‘;

I . ?O'D D — /‘y&
. B. Is the application accompanied by B. D./Postal- i 06 /0 %) @u" q,c;
«  Order for Rs. 50/- {; ¢

‘6. Has the certified copy/copies of the order (s)
against which the application is made been ﬁu"
filed ? '

upon by the applicant and mentioned in

7. (a) Have the copies of the documents/relied ?/o, .
the application, been filed ?

above duly attested by a Gazetted Officer
and numberd accordingly ?

~ '(b) Have the documents referred to in {(a) ]/4 (/—}7 QQ‘VW’&’)



(2) b

. [LParticulars to be Examined Endorsement as to result of Examination

(c) Are the documents referred to in (a) .
above neatly typed in double space ?

8. Has the index of documents been filed and
paging doné properly ?

§
8. Have the chronological details of repres- ,
entation made and the outcome of such rep- /03

resentations been indicated in the application ?

10. s the matter raised in the application pending A o
before any Coutt of law or any other Bench of
Tribunal ?

11, Are the application/duplicate copy/spare cop-fc),
ies signed ?

12.  Are extra copies of the application with Ann- N
exures filed ? 6

» (a) Identical with the origninal ?
" (b) Defective ?
(c) Wanting in Annxures
NOS.....oeiieninnans fPages Nos., ........ ?

13. Have file size envelopes bearing full add- }u
resses, of the respondents been filed ? 6

14. Are the given addresses, the registered
addresses ? '

16. Do the names of the parties stated in the
copies tally with those indicated in the appli-
cation ?

4
16. Are the translations certified to be true or /\L'l/l/
supported by an Affidavit affirming that they
are true ?

17. Are the facts of the case mentioned }n item .
No. 6 of the application ? r
(a) Concise ?
(b) Under distinct heads ?
(c) Numbered consectively ?

(d) Typed in double space on ene side of the
paper ?

18. Have the particulars fer interim order prayed NLL-.
for indicated with reasons ?

19. Whether all the remedies have been exhaused.f’ -

a8
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Hon', 1le Mr, Justice U.C.Srivastava-V.C.

Hon',w'le Mr, K, Obavya « A M,

Perusad the judement. We find that
thera is no typoeraphical mistake in view of
the orAder passed by this Tribunal., The applicant
will pe de=z2med toS}@ continu&&in sarvice and gyen if
work is not taken from him after the judement, he
will be paid salary, buf in the earlisr part of
the judement it has beeng ratad that the applicant
is not aptitled to pack Wages- This is inconzgltant
with thre subgacusnt rart of the order. In our

opinion thers is no inconsistency as W ... DOt

awarded back W242S to the applicant that is the
m riod durine wrich hz did ot work. But in our
observation trat even if work is not taken from
him, he will pe paid salary. durinc his fugz;e

period starting from the date of our judcment.

W >,

.
Accordinyly this application is rejes+ted With tbe\\

anowe obser\;tions. (/M/

) oy

Membder (A). Vice Chzirman,
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In The Central Adminigtrative Tribunal,

Additional Bench, Allahabad.

Camp at Lucknove

Between

Dalip Kumar Verma & Union of Indla, NoRly.g Lucknoue

INDEX
SeNoo -~ Details of Documents relled upocn. Pages
io Application dated 19-9.88 i to 4
20 Representation to G-M 5
3o o OppeParties 6 to 7
4. Order Dated 12-12-86 8
Se Pogtal Receipt 9
6o power - 10

Lucknows %,@%4 @ﬂcﬂdi_

Dated

g 19-9-88 ( DALIP KUMAR VERMA )

X
N
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In The Contrel Administogive Tribunaly
A Additional Beneh, Allahabad,
 GCamp at Lueknowe

Betiﬂeen

Dalip Kumar Verma & Union of Inila, NoRlyo., Luoknowe

Detalls of the Applicatione
ie particulars: of the applicants
(1) relip Kumar Verma, aged about 24 years,
¢ son of Girja Shanker Verma,
Temporary HEaployee, umier
The Asstt-iWorks Manager, NoRlye,
IngoWork Shop, Lucknowe
Resident of Dila Aram Baradari,
Chaupatlian P-3 Saadatganj, Lucknowe
2, Particulars of Responiantss '
- (1) General Menager, NoRly, Baroda House,
New Delh:l., for and on behalf of Unlon of India.
¥ (11) DyeCoMsE., NeRlys, Charbagh, Lucknow.
(iii) Asstt.Works Manager, NeRlye, Loco Shop,
Char bagh, Luchnouo 2
3. The application 1s against the ordAWII;:A%S, dated
12.12.86 passed by Asstt Yorks Manager, terminatirg

R

the serv:l.ees of the applicant wlthout noticeo

4. The applicant declares that the subject matter of the
order against vwhich he wants redressal is within the
jurisdiation of the Trdbunale

5. The applicant further declares that the application
is yithin limitation prescribed in section 21 of the
Administrative Tribunal Act, 1985.

Q2 Wuﬁ?
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6o The facts of the case are given below : .

In 3982, the applicant was taken as casual labowr.
The father of the applicant Sri Girja Shanker, who
was working in FOUNDARY PATION SHOP, LOCO" WORK SHOP,
Charbagh, Lucinow. He was about to retire ani he
actually retired on 31.7-84. It was in his place that
the applicant was taken. o other sot; of the father

of the applicant in is Rlyosarviceo After having
completed the period, the applicaﬁti“?n vas taken as
Temporary Govermment servant. He was getting PeTo0

and passes. The L.I.C was also deposited. The applicant
vas recelving rages'@ Ro1013/- pome All of a sudden
vithout a notice, the Asstt.Works Manager, N.Rlyo,

Loco Shop, Charbagh, Lucknow issued an order Annxure-1
No.948, dateqllzvl2.86 terminating the serviges of the
applicant and caste aspersions and stigma without
giving any opportunity to the applicant of belng hearde
The order was not passed by the competent authorlty-
The applicant made repr@sentations to the General
Manager, New Delhi, and %CoM-E%—?nd alsoto the -
AssttoWorks Manager. These representations were sent
on £-1-88. earlier teo representations were sent to

el b o 1)

the General Manager and the Dy.C. M.Eo but thLy were

AsL

?cH

not acknowledged. BUBN The copy of representation
dated 2-1-88 is Annexed as Annexure Noo2. and a
phototostat copy of Post Offlee Receipt:ls Annexure-3.
The order of removal is against the prineiples of
natural justicee l'he applicant was not given any
notice . -‘-hat the oder of removal firom serviee vas
illegaal, uneonstitational and arbitrary. o Pl ovetoy o Sebicken

em.th,»? Lrl&:. onyioms o} S.e.wk"ow LSFasd 1S G F U Siatiilied Duynlcidef (54 )
D PPV poenini - Feriea £ SL_AAI;L,.A Ml{*&.m

-}u\r mﬁwg %}WL@W a 0’7



7o

8o

100

110

120

130

3o

In view of the facto mentioned in para 6 , the
applicant prays that the applicant be taken back

in service with back wages, because he was not given
any opportunity of being heard. vl M[:M )”/IJ‘ '

Cornnc ) T conms Vlh Mo foed Lo porrte ol
Pending the £inal decision on the application , théc, 7
applicant seeks that elther the application be 2"h/,),
disposed of as early as possible or as an interim

relief , the applicant be absorbed in service, till

the disposal of the applicatione.

The applicant declares that he has availcd of all
the remedies open to him. fe sent representations

' rip. pilb-
to the General Manager, NoRly., Luciaew against the
order, but with no effct. He sent representations to

all the opposite parties by post , but to no helpe

The applicant further declares that the matter negardi
vhieh this application is being mede is not pending
before any court of lavw or any other authority or

any other Deheh of the Tribunale.

In respect of the application fees, an Indian Postal
order Nos DB 065103, dated 14-9-88/1s enclosed

herewlthe

An Index in duplicate containing the detalls of
documents: to be relied upon is enclosed.

List of documentos

. ‘ 7 Ny Sl

1. Application sent to GoMeash< wbh Posrt &g, 1R
ii. Representation again sent to GoM and others.

§9%, Post Office Recelpte

ﬁo postal order for Re50/- as detalled above-

%BQF%WL Qﬁﬁ‘



~at Lucknowe

odo

Vepifigationh

I, Dalip Kumar Verma, son of Sri Girja Shanker Verma
aged about 24 years, a retrenchedn employee of Carriage &
tiagon Sbop, Charbagh, Lucknow with Tiokes NO°LHA3-513 |
resldent of Dilaram Baradari, Shaupatian PoS Saadatganj,
Lucknow, 4o hereby verify that the contents from 1 to 13
are true to my personal knowledg end bellef and that I have
not suppressed mny material fagts. |

| %54)1, gﬁ/\u\fg :

Lucknows gignature of Applicant.
Dated : 19-9-88 ”

.

~ The Reglstrar,

The Central Administrative Tribunal, Allahabad, camp offlce
— _
/W
5 ‘7[*’:\6‘60{
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In The Central Admlnistrative Iribunal,
 Additional Bench, Allahabade

Camp at Lucknowe.
| Bétvxeen
Dalip Kumar Verma = Vs Unlon of India through GeMo, NeRly:
AmRE NO.I

From Dallp Kumar Verma, son of Girja Shanker Verma, /0
Dilaram Baradari, Chaupatian P.S Saadatganj, Lucknowe
To The General Manager, NoRly., Baroda House, New Delhio

Dated: 1-1-87¢
Resp@ted Sirg . ‘

BeSpectfnliy I beg to lay the following i’eu lines

1. That in 1982 I was taken as oagual labowr in Carriage &
Wagon, NoRly., Lucknow. I wag sent to various depart-

© ment for worke I was given tempozmpy status s after
completing necessary days LoI.C dues were dedugtede I
vas given passes and P.T.0. The only drawback is that
I am not of high caste and I’agéﬁfdm%m
officers have been trying to aliminate schedule oaste
employee. I emclose herewith a photostat copy of the
order dated 12-12-86o I have been refrenched and I was
never given an opportunity of beinz heard. In facg I
vas taken in place of my father, vho vas 1n'i Rly. fn
early disposal of this representation is requested, so
that I may not die of starvationo

Sde Dalip Kumar Vermao

Copy to: Dy.CeM.Eo, C & ¥ , NoP;iyo, Lucknove

Aoy MoBoy C & Wo, NoRly., Lusknowe




In The Central Administrative Tribunel,
. additional Bench, Allahabad.

Camp at Lucknowe @/

Betueen

Dallp Kumar Verma Vo Union of Imdia through B oM,

ANNEXURE NOoI1

From Dalip Kwmar Verma, son of Girja Shanker Verma ¥/0
Dilaram Barédari, “haupatian poS éaada&ganj s Lucknowe

7 The General Mansger, NoRly., Batoda House, New Delhi.
Mechanicale ~ Dated: {L1-88
Respected Sir, ‘ - lrgq '

It is just to inform you that I sulmitted a representa-
tion on 1.1.87 regarding my retrenchment from the Rlyo
service. The fast of the matter is that I was employed
in 1982 as a casual labouro I was sent for the purposes of
vorks in various sections ari my ﬁorki:;prediatede, I never
sutmitted any School Certificate and the allegation:in this
respect are absolutely wrong and they are deniede.

The fact of the matter is that Step motherlg/ treatement

Bonpessarh clavs

1s being given to the employees who belong to S.C. I also.
belong tgb S o ’fge %‘bﬁ/}cials belonging te higher class have
. ‘?. ’c' :ﬁ I(VL -

tried to eliminate-8<GC as mugh as possible.

That my work throughout was satisfactory and all my
superiors were happy #th my work, but the superios could

(2vaiztrmisld-

not be satisfied so far as my position as $<€ 1s concernedo
The officials concerned witnout looking ontothe nerits,

-~ fé MM’JW./—(‘,;&/

rotrenched a2 number of S.C employeses. This order is withut
any foundation, but the serviees have been terminatedg

withaut notige. |
That %k and the vorking days were taken togethca

and I vwas treated as temporary employee. L.I.C benefit was

QZT\QV %WL&% |
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available to me and + used to pay Rs.10/~ peme I used
to get passes anmd PoTo0 - Unlon people also took
Bso10/= pemofit the time of termination of service I
vas getting Bo1013/- pom '

That all of a sudden order No-948 datel 12-12.85
vas passed retrenching me from service and the order
is vithout juridéletion. The authorities gave any notice
to me nor they called for any explanation. The order
or retrenchment has been passed without neaz?ing mne
and the order is wvithout Jurisdietion.-

In case I do not get any reply from your side
I shall presume that my rep’?:jgaiation has been rejected
and I shall seek my remedy i;%}L the hon'ble Administrative
Tritunal o -

A line in reply is awaited.
yours faithfully,

Sd. Dallp Kumar Verma
Copy to 7 - h
To  Dy.C.MEe., Loco ¥ork Shop, Eharbagh, Luckawue
2o Asstt.orkd Manager, NoRly°; Loeco Sh_oih
Charbaéh, Leknovo _.

%y oy S
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Cartificate of Posting

Three anvelopes addresged 03

+ 1. General Manager, N.Rly
' Beroda House, N.Delhie , *

2o DY+CoMeB /
Caplage & Wagon, Ne%lyo., i
Charbagh,
Lugimoye

30 >A.°" oMoTo,
oBlyc

‘-harbagh

Lucknowe

T NUULRS
Total: Three envelopes. 3 . sz 7y
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In The Central Administrative Tribunal, ;}I
Circuit Bench, Lucknow, L |
Civil Misc. Petitien (M.P.) No. (¢ of 1990 (L/'
In Res ' '

Registration (0.A,) No. 114 of 1988

Dilip Kumar Verma and OtherS.eeeceeeeees.AppPlicants.
Versus

UOO.I. and Othersooooo...o0_00.000.-.0..oReSpondentsf

o

APPLICATION FOR CONDONATION OF DELAY IN FILING

COUNTER REPLY.,

That delay in filing Counter Reply is not
intentional or deliberate but due to administrative’

and bonafide reasons which deserves to be condoned.

P RAYE R

Hherefore, it is most respectfully prayed.
that in the interest of justice, delay in
filing counter reply may kindly be condoned and

counter reply may be taken on record.

Lucknow, Qé}{v\\j/&/: m@;

Dated: $'(l-o ( ANIL SRIVASTAVA )
ADVOCATE

/L/"’v
Counsel for Respondent,

2,

) -1e
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Y THE C™ITRAL ADMINISTRASIVE TRIBURAL,
CIRCUIT BENCH, LUCKIC.J.

~
Registration (Q.A.) No. 114 of 1988 (L)
Dilip Kumar Verma es es..Applicant.
< | _Versis
Union of India & others essss0s++ Respondents.
COUNTER REFLY ON BSPALF OF ALL THE ROSFONDENTS
I, HEManT KV MAR working a5337,C°ME
under the office of the Chief ‘Jorks Manazer, Northera
Railway, Loconmotive ‘Joris, Charbagh, Lucknow do
hereby solemhly affirm and state as under:-
A
1. That ti.e official above naned 1s working under
ol the respondents as siach he is fully conversant
with the facts and circunstances of applicant's
case and has been authorised by all the
. respondents to file this counter reply on their
< ' behddf.
. 2. That the contents of paras 1 and 2 of the
g%:'*’””“ original application do not call fof reply.
o~ ‘
Dy. Chiet R&Q(OEL;;”M 3. That the contents of para 4 of the original
N. Rty., Locomotive Workg applicetion do not call for reply.

Chrrpagh, Luckome
4, That in reply the contents of paras 3 and 5
of original application, it is stated that

Contdees 2
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that as per applicents own admission the cause
of action acerued to the application in the

year 1986 and the applicant seeks to challenge
the order passed in the year 1986 in this
application while this application itself appears
to have been filed in the month of September
1988, i.e. after delay of about nore then one
year nine months without explaining the cause of
delay in filing tae application within the
linitation period as prescribed in section 21 of
the Central Adninistrative Tribunal Act, 1985.
Thus this application deserves to be dismissed

on this ground alone,

5. That the contents of para 6 of the original
application are not admitted as 2lle:;ed. The

correct facts are as follows:-

In pursuance of Notice No. 105 Z/A dated 4.12.1982
A the applicationswere invited fron the sons of the

staff of this workshop and Pe3.T.3. who were

retiring in the years, 1934, 1985, 1286 to form

a panel of Casual Labourers. The father of Sri

Dilip Kumar i.e., the applicént son of Sri Girja

Shanker Verma Fx. E-186 under shop Superintendent

DY applied for the above post throuzh Shop

. Superintendent Foundry under wiaom the father of
gL o applicant was working., The Educational qualificetion
‘lﬁlb\ | for the said post was VIII passed., The applicant
D;I?{hv”’b Engineer (W) also applied for the sald post and accordingly

. Lo Grantive Workn
Clorbagh, Luctmar, submitted - nig application alongwith VIII class

pass T.Ce According to T.Z. subuitted by the

Contd. L 2N ] .3
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w&’%l%‘D
Dy. Chi~"}ech Bngineer W;
N.Riv . evtouve Workg
193y dTb-gh Luckngrs

F}qﬂz/
- 3 -

applicant througzh his father, he was passed class
VIII. After screening by duly constituted Screening
Comnittee, the applicant was placed on the panel,
(Panel enclosed). During the verification of the .
Educational qualification certificate subnitted

by the applicant, it was pevealed by the Sansthapak
Evan Pradhanadhyapak,- Sarvodaya Higher Secondary
School, Hardoi Marg, Thagkurzanj, Lucknow that the
7.8, was forged and false. Accordingly services of
Shri Dilip Kumar Verua (Applicant), Caguctl labour
was terminated after complying with the provision
oft 285 ;j;?gﬁstiral Dispites Act, 1947. The applicant
was discharged from service w.e.f. 13.12,1¢86

(AN) and the applicant was jiven one month wages
anounting to Rs. 1013.00 in lieu of Notice period
togetier with retrdéhnent conpensation azounting

to Rs. 1519,.50 palse, as adalssible under the
Industri~l Disputes Act 1947 alongwith his nonthly
we es for the period from 1.12.1986 to 13.12.1936
anounting to Rs. 439-°90 Paisa, The applicant

was not a yregular anpointee hence there was no need
to provide an opportunity to the pmhikizrey
applicant as per para 25 F of Industrial Disputes
Act, Since thz Educational Certificate of the
candidates who have been retained in service

wente found genwine hener they have been hetined v e
whereas the applicantts c¢l2in is not tenadble as

he was enga, ed as Casual Labour on & false
educationzl certificate whereas as per the conditions
of the post, applicant was not an eligible

candidate for the szid post,

contd. L X 3 3 .4
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That no representation as allejed has been
received by the answering respondents hence

there is no question of replying the saze,

That in reply to the contents of paras 7 and 8
of original aprlication,it is sta.ed that tae
applicant is not entitled to any relief and

this oririnal application itself is liable to

be disnissed ajainst theapplicant: and in favour

of the answering respondents with costs.

That in reply to the contents of para 9 of the
original application, it is stated that office
records of the respondents does not show that

the applicant has preferred any representation
as alleged,as suchythis application 1s

premature,

That the contents of paras 10 to 13 of the

original application do not call for reply.

LUCKNCU, | %;;:::%
DATED; 25" & 90 6[2 ¢

Aﬁ]{L

Dy. Chicf Mech. Engineer (W)

N, Rly., Locomotive Worko
Charbagh, bralooo

VERIFICATION

T, the official above named do hereby verify

that the contents of para 1 of this application

are true to my personal knowledge and paras 2 to

8 are true on the basis of records and le:al advice.

LUCKNOY , .
DATED: 25 6-90 ¢ =

5 16[79
Ty, Chief Mech. {Engineer (W)
., Riy., Locomotive Worhn
@harbagh, LealeoD



Int he central Administrative Tribunal, Circuit Bench,
Lucknow,
- Rejoinder Affidavit ( M,P.) 199 o
Inres-
Registration (OeAe ) NDo 114 of 1988.
Dilip Kumar Vema and otrers ....Applicants

Versus

Ue0ele and others. «eosRespondents.

s I
‘*L R g STV O PP

I, Dilip Kumar Vemma, aged about 26 years son of

.
Girja Shanker Verma, Temporary Employee under the Loco
~— .- Workshop (Asseistant Works Manage r) /re81dent of Dil-Aaran
‘o ;’fﬁi""‘:\.., ' Baradari, Chaupatiyan, P.Se Saadatganj, Lucknow, do rerely
7 @t mﬁgp‘.“k .
;X" - 8F e &'"r\ solemnly affirm and state as under:- ¢
1) D\&Eﬂ? CO. > X \:\
t JORY {)Q'FQ N ‘\ /9

aSuy Li‘; Lo That since Para 1,2 and 4 have not been replied.

N (): . &/mf Jhe contents of these paragraphs are reiterated as correct.

2e That para 4 which is in relation to Para 3 and §
of the original application it is submitted that the canse
of action accrued in Decen;ber 1986 .« The respondents
Q" \ ,Aq;p\v were informed on 1-1-87,}he reply was awaited o No reply
N

was received and rence on 2.1.1988 an other representation

‘was sent . Both the respresentations have been annexed with

/ ‘4 , the original application. The delay is not deliberate
disng .
L @Qg‘ ' ) and intentional but it is due to bonafide reasons which
, S
Ser, >l // geserved to be condoned. The respondent did not e xplain
“FCoarne \,0"‘ ,¢

>

a— ~ as to why they submit&“ta counter reply so late , the copy
of which was availsbe to the (ounsel of the deponent
on 2le¢11.90. The delay in filing the original applicat-

ijon is due to the fact that a reply was awaited . When

00002

; 3 | L '
2 Tf‘«oywué

T4
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no reply was received the Second Iepx'esentation was sent
and after waiting fo: several months pxg"gaction of thie
Hon*ble Tribunal was sought. The deponent regrete for
the delay but in the circumstances there was no way out.
The respondent did not submit a reply in time and ke they
want to blame the deponent for the delay. The delasy has
been e xplained ané it is loped that the same would be

accepted and the delay be condoned.

3. Regarding to the contente of Para 5 of the Counter
reply it is submitted that the deponent was a xson of Retiring
Railway employee and the work of the deponent was satisfactory
throughout. At that time the deponent wae taken and he wag
worked continously for the period necessary for the deponent
to become a temporary employee. The gffﬁ;vance of the deponent
is that his servicee were teminated all of a sudden without
any notice and without giving the deponent an opportunity

to explain his position, The order terminating the services
of the temporary employee did not conform with thre existing
rules and hence the order of temination is without jurie-

diction.

4, The termination of the deponent from service all of

a sudden | stdgma was not warranted and the order ix without

; an‘!dlctlon. The respondent did not allow the deponent

3
:giplam the stegma or asﬁersmns and tre deponent suffered

antial miscarriage of justice.
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Se That the alleged T.Ce was not given in the
office by the deponente. Wiy he has veen punished. In

re lation to Higher Scondry School the deponent could say
that without giving any opportunity he has been punished
since the deponent was a temporary employee hie services
could ot be terminated arbitrar}%fand the Provision of

t Indunetrial
the maxax Dispuyte Act should have been affordesd: The

a deponent wag eligable candidate -Jhe representation;were

sent and the relief sought in the original application
should be available to the deponent and hence the deponent

be alloved to join services with all back wages.

Lucknow ;2@7’5 Y T (T
Dated 111220, :
Deponent.,
Verification,
I, the abovenamed deponent do hereby verify that the
contents of above affidavit are true to (\ Q 4€
LY

my personal knowledge. Verified and Sh NV
+ sig ned this 11 th day of Decr.1990 =at °
Lucknow, _ v
o Deponent.

I idenfity the deponent who hag signed before me.

/CW/LW

‘ : ( GeHo Naqvi
e CAbe ng Advogaté'
" TYertnawd gefg, e :.‘o e,
ot Ao DIAGE e
¢ 1rddentifie. Ryt a VLQN‘W
Ny self by Exlz:m;},w'

|D“ » -
* ”ad'ru.,o. 'hae

3 TTH Eatlefic g
B¢ depianay
%"i s
e S TN g

Hﬁ ~ “Vgianx 27 ma
.-s-.;»CO_cr;;a R LIRS ‘

AT .f"'(e_“,;.

(\_l('_
GULsha,

Al (guth
Y N é?h'” .
‘A;#’}’EX:’ A 5 q‘kﬁoké\c
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IN fBE CaN RaL ADMINIS RANIVE TRIBUNAL-CIRCUIT BaliCh

LUCKNOY,
C.a. N0, 114 of 1988,

Sri U.?\. VEmao..o..-o-o'_!.0....!...'0. i‘pplicant
Versus

The Union of Incila & OtherS.ceiceceeseees OUpd, Parties

v,

H“ﬁ‘ble Nre, J
l“‘"”? O."—\ oY, A‘.“D

ustice J,L.Srivasteva-vV.C.
. =Oorthi

‘-/ .Co

\3y Hon'nle mr,Justice U,C.8rivest wva-V.C.)

Thz aggplicent es arpointsd as Lasral Laoour
b fors ths =tirsment 2f his feotler wh ) was working

Dlicent
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d.dlcs te tns nzon grallen ~d by tids arolicitionn,

D L,12.82 the grolicatioms wers inviied Zrom tre
sons Of the gtaff of tids workstop ant P,3.0.8. w0
s ¢~%ircing in the vears, 1984, 193, 18886 £ f£-im

2 uzmel »f Casn=l iabourers, Yne zoilicomt's fe=trer

Z z2dhic-=innal uzlification £5r the £=2id sos:z was
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Casual L=zbour was terminatced after comslying with
tre provisions of 25 ¥ Of sre I~ads-trial Lispute

rvices was termina-

al+hougn

Aact, 1247 anc bthat is wliy ris s

M

cssual lzbour but zbout twd years contineuwowsiy

h

ﬁ
En

it andyears ti.et trhe ajplicent attainec

the-said

fomd
O-
Hh

wosrary status, there 1s nodenisa
fact in the copy. A-ain the —emdnrdry status,ikéxe
is no> Geaial 2f tris asszartion made

ny the asplican

tus

Ci
j¢l]

in tre councter-afiidovit. Having a temporaZy s
tre services 2f the zpplicant wmld not have been

terminatad by vay penalty on the ¢round that he

¥

S

iy

sbmitted Drogress certificeste, In case »f course

"

a renort is received and submitted for progress

Live boom zarminated but in thnis .Lese nothing has
becn done and acco rdin:ly this =pnlicction deszrvas
= he allowzd, arnd tle order dated 12,12.85 is Hu=s
quashad. ERowaver 1t mekes it clear +rat applicant
will also respomsible for what has ~ansened and
rhe 2 olicent will not be entitled for back weres
from thre thz terminstion unto kb one month herein-
after though ke will be deamed t> be continue in
service., 1t is ocpen for the respondent to hold

and inuiry in the matter and the nroce=dings ir

+

with the law dp 2l1lst of May 1592. Wh

-

if the work is wot takén however/the

for rolding an entulry in the metter and assdociata-

Rl v
. L
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[

-ing the applicent in the same, The applicant will ot
be entitles to pack wages.

The applicant will be deemead t° bﬁ’continue 4
in s._rvice even if, ewem 3f work is not +«aken from &

him. It will b2 open for the rcspondent =0 hold an

inguiry into the matter associating the aopl

’_l.
0
jO)
i}
ct

with tl.e same and thereafter pass an >rder in accordan:

ce wit: tre law, [fhe applicunt shall appear before

Deputy Chief achenical ZSnginesr Northern K&ilway

Lucknow > 15.3.72392, on which date he will ¢ive out

0]

th= name of the officer who will make th2 inquiry in

the matter. llh////
. < .

Member (§). Vice Chairman.
Lts april 3C, 1992,
(

o

RS )
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IN THE HON'BLE CENTRAL AE&%NISTRATIVE ARIB 1A%3\U.P.,
, or

be

N7 91996,

Qilip Kumar Varma ~—m=.oe——= Petitioner

B gb -

% VR LG - . .
\ Union of India and others ~———ee— Opp,Parties,

- e =

?

— - - a—

________________ .@_ .
PLACZ: LUCKNOW (/@ BHAN PANDE )

Versus

INDEKX

- T A s S e me e TR e e dm s T i e At pee T e e e e

MELO OF PETITION 1 to 7

Agnexure no,-1
2l

The photostat copy of the judgemeht
and order dated- 30-4<1992,

Annexure no,~-2 "

The photostat copy of the judyement
and order dated— 24-=-8-1992,

Annexure no,-3 ]:L‘

The photostat copy of the application
dated- 2-9-1992,

Annexure no,—4 \:5

The photostat copy of the reminder
dated=17=-9-1992,

Annexure no,=5 1L1

The photostat copy of the reminder
dated-3-10-1992,

Annexure no,-6 l S”"

The photostat copy of the letter
dated=28-10-1992,

Annexure no,=7 & 8 : /é"it7

The photostat copies of the representation.
dated-20,9,96 and its registered receipt,.

Annexure no,=9 <&

The photostat copy of the acknowledgement.

AFFIDAVIT . {9 -2

DATED: (™~ //—,199 ADVOCATE
= COUNSEL FOR THE P ETITIONER

ke
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IN THE HON'ELE CENTRAL ADMINISTRATIVE TRIBUNAL,U.P.§
LUCKNOW :
4b -
MISC. PETITION NO, . ég 1996
1]

In re:

O.A. NO, 114 of 1988yt Adninkizaisd W!m
Lucknow Banch f)/"),” ﬁ_ .

Bate of Fillng .. —-- *\....‘,..*_."‘u
\‘Q/ Cat of Recelpt by Post .~ )
By. hegiostrar rQ/

D:).Dﬂdﬁ’“"“

Dilip Kumar Varma ——e=m—ee—~ Applicant
Versus

Union of India and others ee—e————= Opp,Parties.

X® K KI¥%

Dilip Kumar Varma aged about- 32 years,
Son of- Sri Girja Shankar Varma, Temporary employee
under the Assistant Works Manager, Northern Railway,
Loco Workshop Lucknow, Resident of- Dile Ram
Baradéri, Chaupatia, Lucknow,
~———we—~=—- DPetitioner
Versus
1= Union of India through General Manager,

Northern Railway,Barauda House, New Delhi,

2- Deputy Chief Mechanical Engineer(Ww),
Northern Railway, Locomotive Workshop,

Charbagh, Lucknow,

3~ Assistant Works Manager, Northern Railway
Loco Shop, Charbagh, Lucknow,

—~==ee———=  Opp,Parties,
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MISCELLANEQUS PETITION UNDER GCefadezs (DR

OF THE CENTRAL ADMINISTRATIVE TRIBUNAL
{ PROCEDURES) RULES 1987

The petitioner submits as under:

That the petitioner filed an original applicat-

ion no,-114 of 1988 against the termination order

dated- 12,12,11986 passed by opposite party no.-3

That on 30-4-1992 this Hon'ble Tribunal allowed
the app#ication of the petitioner by quashing
the said order of termination. The photostat
copy of the said judgement and order dated-

364-1992 is being annexed herewith as Annexure

no,—1 to this petition,

That however the petitioner moved an application
for clarification and correction of the said
judgement and order before this Hon'ble Tribunal,
The Hon'ble Tribunal decided the said application
on 24~-8-1992 and ordered that the applicant
would be deemed continuing in services and even
if work is not taken from him he will be paid
salary. The photostat copy of the said order
dated- 24,8,1992 is being annexed herewith as

Annexure no,=2 to this petition.

That the petitioner submitted the copy of the
said both orders to the opposite party no,-2

with an application requesting him to allow him
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contznl Adolototsative Uritarsy

docknou Donch
Datsof Fillag . = o= -
Cato of Reselpt by Post U X

(3)
o, Dogxan 4 IO
to join the duty and make the payment of salary

as per orders of the Hon'ble Tribunal, The
photostat copy of the said application dated-
2-9-1992 is being annexed herewith as Annexure

no.=3 to this petition,

That on 17-9=1992 the petitioner submitted a
reminder requesting the opposite party no.-2 to
make the payment of salary and allow him to join
duty. The photostat copy of the said reminder
dated=-17-9-1992 is being annexed herewith as

Annexure no,-4 to this wx petition,

That the petitioner submitted another reminder
on 3-10-1992 to opposite party no.-2 to do the
needful in the matter. The photostat copy of
the said reminder dated=-3-10-1992 is being

annexed herewith as Annexure no,-5 to this

petition.

That however the petitioner received a letter
dated 28-10-1992 issued by Chief Works Manager
Charbagh, Lucknow by which the petitioner was
directed to receive his salary Rs, 524/=- as

per order of the Hon'ble Tribunal, The petitione
received the said amount of salary, The photo-

stat copy of the said letter dated- 28—10—1992

is being annexed herewith as Annexure no,-6 to

this petition,

That after 28-10-1992 the petitioner has neither
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been taken in service nor payment of salary has
been made to him till date, While in the order
the Hon'ble Tribunal has directed to the opposite
parties to make the payment of salary during
future period after its judgement regularly

either work in taken or not.

That in the ménth of January,1993 the petitioner
went to the office of opposite party no,-2 and
requested him to allow to work and make the
payment of salary, The petitioner was given
assurance in the office that in near future he
would be called for. The petitioner requested
the opposite parties no.,~3 again and again |

fruitlessly.

That the petitioner often went to the office of
opposite parties nos.-2 and 3 in the year 1994
and 1995 but except assurance and sympathy
nothing has been done by them till date,

That however due to inaction of the opposite
parties the petitioner is in great financial
hardship and the opposite party nos.-2 and 3 have
done nothing inspite of delaying the justice

on one pretext or the other durigg +this period,
However ultimately the petitioner being disappoin-
ted by the deliberate inaction and omission of
opposite parties nos.- 2 and 3, approached his
Counsel namely Udai Bhan Pande on 15=9=1996 who
advised the petitioner to move a fresh application

to the opposite parties again,
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That as such on 20-9-1996 the peﬁjjiﬂd@?“éggmitted
a representation to the opposite parties no., 2
through registered A,D, post, A copy of the same
has been also sent to the opposite parties nos,=-
& 1 and 3, A photostat copy of the said
representation dated- 20-9-1996 and its regd,
receipts are being annexed herewith as Annexure

no,-7 and 8 to this wxix petition.

That the petitioner received the acknowledgement

receipt from opposite party no.-2. The photostat

copy of the acknowledgement is being annexed here—

with as Annexure no,-9 to this petition. As per

receiwrdpt the opposite party no.-2 received the

sald registered letter on dated- 23-9=1996 but

nothing has been done till date,

That as such the petitioner has been compelled
to file this miscellaneous petition under Rule

24 of the Central Administrative Tribunal(Brocedure)

Rule 1987 (hereinafter referred as rules) which

is as follows:

Y
” 24~ ORDERS AND DIRECTIONS IN CERTAIN CASES:— The

Tribunal may make such orders or give such
directions as may be necessary or expedient to
give effect to its orders or to prevent abuse of

its process or to secure the ends of justice.”

That under these circumstances it is submitted that
the Tribunal has allowed the claim of the petitio-

ner but opposite parties have successfully denied
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contol HAMINITTORY vi [lvataal

pockoewy Cocsh _
Cato of FINDG  w e wmreme=
(o) CopoabesimtyPed ===
its compliance till date and iy & ther
A

allowed to join the petitioner nor salarx«being
paid till date gmre iRkey Raxaxmeikhar aiimwnd p4:
Juin kkE mExikismex in grbss violation of the
order dated— 30-4-1992 and 24-8-1992 passed

by this Hon'ble Tribunal.

That as such the petitioner has not been allowed
to enjoy the fruits of the said judgement and
order and opposite parties are denying material
justice on one technical ground or the others.

As such irrpeperable loss and damage is being

continuously done to the petitioner.

That as such it is expedient in the interest of
justice to issue an order or direction to the
opposite parties to give effect to the

aforesaid orders passed by this Hon'ble Tribunal
to secure the ends of justice and to é@gﬁaai the

;vuseeﬁ
abuse of the;ﬁﬁmﬂssd‘——of the Hon'ble Trlbunal

That under these circumstances the petitioner
is persuing his remedy to the best of his
ability end e?'the delay if any the opposite
parties are fully responsible as they have
committed,ﬁ=a wilful disobedience of the orders

passed by this Hon'ble Tribunal,

That umdrgx the petitioner is a poor innoscent
class IVth employee of the opposite parties
and xhey has been refused his justified claim
which was allowed by this Hon'ble Tribunal.
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20~ That as such petitioner is preferring this Misc,
petition under rule-24 of the aforesaid Rules

and the same may kindly be allowed to secure the

ends of justice,

PRAYER

WHEREFORE, it is most respectfully prayed that
this Hon'ble Tribunal may kindly be pleased to issue
an order or direction to the opposite parties to

comply the judgement and orders dated- 30-4-1992 and

24~8-1992 passed by this Hon'ble Tribunal in O.A. No.114

of 1988 contained as Annexure nos,-1 and 2 to this

petition respectively,

It is further prayed that this Hon'ble Court
may kindly be pleased to pass any other order or directi-
on which deems just and proper under the circumstances
of the case to secure the ends of justice and to prevent

the abuse of itsk process in the interest of justice.

PLACE: LUCKNOW /{Eﬁ%%f&i/
DATED: ($=// — ,1996 ( UDAI BHAN PANDE )

29 ADVOCATE
COUNSEL FCR THE PETITIONER
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v\i A Versus o
U uoO. I. and Others ......\..........RtESpond'entS:o
_24 08 392 . B

— R .. Hon'ble Mr. Justice U.C, Srivastava = V.C.

Hon' Q e Mr, X, Obayva = A, M,

Perused the judgment. We find that there is no

typdqz”" 14084 wasLahé in viaw of the order pdsam bg'

g W S
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i -nuing in‘sarvice and even if work is not taken foom him . 'f‘
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» =S L8 the subsequent part of the order. In our

S . \ opinion thefe ds no inconsistency as we have not awarded

- bag} 6 the applicant that is the period during: wh:lch‘-' L
i - “pHiendiay work. But in ouy-observation that even if work -
“ISTiiot taken from him, he'will be paid salary. During his g
’i future period starting from the date of our ludgment. -
K % <"MéeoTrdingly this: ‘application is rejected’ with the above ‘
- - /T observations.
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IN THE HON'BLE CENTRAL ADMINISTRATIVE TRIBUNAL,U,P.,
LUCKNOW
O.A, NO, 114 of 1988

\bainal
coptaal Adoisiowed® T

bummﬂ‘”mm
Dote of Fillo8 =" ... -
Cav of Receipt

Dilip Kumar Varma —-————=——- Petitioner

Versus

Union of India & Othess ——— e OPPOSITEPA RTIES

AFFIDAVIT

1, Dilip Kumar Varma aged about- 32 years,
Son of- Sri Girja Shankar Varma, Temporary employee
under the Assistant Works Manager, Northern Railway,
Loco Workshop, Lucknow, Resident of- Dile Ram Baradari
Chaupatia, Lucknow , the deponent do hereby solemnly
affirms and state on oath as under;
f= That the deponent is the petitioner himself
in the above petition and as such he is well conversant

with the facts of the case deposed hereunders

2= That the deponent verifies that the contents
of paz:as-u'e"3 "{’/S/f@‘ /9 of the petition are true to
my personal knowledge, those of paras-— /q ‘4’ 2o

are believed to be true by me based on legal

advice.

3= That the contents of Annexures are photostat



s

Coml A tRatS Doty @ g _
Bestnow Bonsh /

DQE ?ép “nn G ee. @i coe s tem [SSS
CO m‘p' by pm...-..-..--ﬁ

copies of their originals.cg[xszxg' v Q.
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PLACE: LUCKNOW

patep: [4— /1 1996 DEPONENT

VeRIFICATION

I, the deponent named above do hereby verify
that the contents of paras-~ 1 to 3 of this affidavit
are true to my personal knowledge, No part of it is
false and nothing m;%erial has been concealed, So

help me God,

AV‘ i omQ
PLACE: LUCKNOW \Zr@ 4 <) |
DATED: | h— //—51996 DEPONENT

I, identify the deponent who has signed

before me, CanLQ
o

( UDAI BHAN PANDE )
Advocate
COUNSEL FOR THE PETITIONER




-,

Qﬂ@{

.(.Tﬁﬁi“f)“.@wl%ﬁq ﬁ ;qT'C/"‘ong’ Wﬁﬁﬁ@?

(s awrﬁwr%a)
qAI
(sfamrd? Rrarese)
’a’. el aq T it lﬁ o 1E éo

gz fod gogwn § aqel e f & 49‘4‘ S

@*“ ﬂﬂ/ ) R CAL |
T T e e ..,..,.-.-... V‘. ..... agrEn

gedlFe
& e st frgee B whv ((§RR ) wear § e g
RGT § €9 GIIAT ® Tt WRIW @d AYAT ¥ IRN FIU AN
g% 4t ¥ wavEd ¥ NEha] &€ ar w1 sw rfes sdm
| gher ar gRTd Y & ferd wrd e S1T oFaT SN 3 a1
GREWIAT & THaT TRTEAT a9t FErermt gard e @ gerd
a7 qaR gena< § aifew oY St gedls w1 gwEwn 95 o
oS TIAT A F1 o gurd et (vdwamt) a1 aifew fFan
BT TTAT AT AT GAR geATAT A (Teawal) wwre A /I @
49 fAge @~ TR HEIST EIU &Y I5 ag & FWATE AR
AEAT ETATT § FIT AT & ag WY eFvw1T wqi g fe g amd av
exd a1 felt QU= W A9aT T AT GHEAT AW A
qF SUET 3R f@@Ts $uwt g @rar § gaw R AR aww
ae Fft gt iRy ag TRTREATHT fam faar g\ @ &
TWY IR ST AW | |

gw&wiémﬁm W\\ cnm

4 rm-oonmm-amm=m-q@m ﬂﬂﬂﬂﬂﬂﬂﬂﬂ -'_iﬂa;; gﬂﬁ&

Wm/hff

,/Wﬁ



- . Coaemnl Admtntzg j

v Deip
Docknow Bench . iy
Cats of Filing... . :X\ g]f)?

V‘ 236 f Resolpt by Posa............:x,

moBOBtﬁcaadpn

IN THT CENTRAL ADMINISTRATIVE TRIBUNAL,
LUCKNOW BEXCH LUCKNOW

C.M.P.XO. ‘0&7 OF 1997.

Inre;
MISC. PETITION NG. 2398 OF 9¢.
(O.A.NC. 11s4/1988).

Dilip Kumar Verma -—-- ¢ ~PPLICANT,
Vs.
Union of India and otherg—-— RESPONDENTS,

aPPLICATION FOII CONDONATION OF DELAY

A

it is most respectfully submitted on behalf of

respondents: -

o
.

That some delay has been occurred in filing
counter reply to\the Misg.petition due to

want of nedessary instructions and records.

2. That now ths counter reply is ready and the

same is being filed herewith.

3. That the delay in filing counter reply on
behalf of respondents is bonafide, inadvertently

and without juxisdizkiz intention.

4 That it would be.exp=dient in the interest of

-



2£actoo) Hointstrotivo Ueltorm
bocknow Bopoh

Dot of Fillng .. eoc e ccrcmemm
Cats of Recalpt DY Podt... e cosvcamecs

T, Dog-%a0 (0

justice that this Hon'ble Tribunal may kindly
b2 pleased to condone the delay in filing

counter reply on behalf of respondents.

Wherefore, it is most respectfully prayed
that this Hon'ble Tribunal may kindly be pleased
to condone the delay in filing counter reply

on behalf of respondents.

LUCKNOW: DATED: ]é(l/\

o |4 /1997, (ANIL SRIVASTAVA)
= g ADVOCATE.
2 5197

COUNEZEL FOR THT RESPONDENTS.
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IN THL CENTRAL ADMINISTRATIVE TRIBUNAL,
LUCKNOW BENCH LUCKNGW

C.1.P. NO. \0%% OF 97.

lnre;

iSC. PETITION NO. 2398 OF 96.

Padd o

(0.A.N0. 114/1988).

Dilip Kuymar Verma --- APPLICANT.

Vs.
Union of India and others-—-—- RESPONDENTS.

TAING ON RECORDS

sPPLICATION FOR

It is most respectfully submitted on behalf of

respondents: -
d

¢

That ‘for the facts and circumstances disclos
in the accompanying counter reply to the Misc.Petition,
it is most respectfully prayed that this Hon'ble

Tribunal may kindly be pleased to takes on records

the coubter reply filed on behalf of respondents.

fo—

LUCKNOW: DATED:
o [4/1997. (ANIL SRIVASTAVA)
- ADV QCAT B.

s | a7

COUKSEL FOr THE RESPONDENTS.
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LUCKNOW BENCE LUCKNGCH

54 o] C.IVE.P.NO.\O%Q% CF 1997.
inre;

MISC.PETITION KO. 2398 OF 96.

(0.A.NO. 114/1988) .

[

Dilip Kumar Verma --- APPLICANT.
Vs.
Union of India and others-—--- RESPONDENTS.

APPLICATION FOR DISMISSAL OF MISC.
PETITION

It is most respectfully submitted on behalf of

regpondents: -

That for the facts and circumstances disclosed

L4

in the accompanying counter reply to the Misc.
Petitibn, it is most respectfully prayed that

this Hon'ble Tribunal may kindly be pleased to
dismiss the aforesaid Mise. Petition in the

interest of justice.

IUCKNTYT: DATTD: ﬂ&b//
defu /1997, (ANIL SRIVASTAVA)
ADVOCATE.

215197

COUNSEL FOR THD RESPONDINTS.
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IN THE CERTRAL ADMINISTRATIVE TRIBUNAL,

LUCKNCW BENCH LUCKNOW

BEEXNRIK
Misc.Petition No. 2398 of 199(5)7

Inre;
UJAWdo. 114 of 1988.

Dilip Kumar Verma === APFLICANT.
[

Vs.

Union of Indiz and others —-- EESPONDENTS.

COUNTER REPLY ON BEHALF OF RESPONDENTS:

. k- K \'Sa:‘) iDO«K , at present working
as ])V, ceoie W) Ve ,Northern Railway,Locomotive

Workshop, Charbagh, Lucknow, do héreby solemnly

affirm and state on oath as under:-

1. That the official above named is working

under the respondents and as such he is fully

' conversant with the facts of the case dsms stated

hereinafter. He has gone through the application
moved by the applicant in the aforesaid case and
having understood the contents thereof he is

in a position to submit the following parswise

reply to the same.
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2. That the contents of para 1 of the application

are admitted.

3. That in reply to the contents of parés 2 and 3
of the application so far it is matter of record
q

are admitted. In compliance of the direction
passed by this Hon'ble Tribunal an enquiry was
conducted by the competent authority i.e. ¥orks
Manager{Plant), Associating applicant also in the
enquiry and after holding fair and proper enquiry
during which all aspects connected with the
case were thoroughly examined and only thereafter
it was found tha%applicant namely Dilip Kumar Verma

. _

had no proof of having passed Class-¥I1ll, The

applicant had not passed Class-V¥IIl examination.

4. That the contents of parss « to 6 of the
application are not admitted as alleged. In
compliance of the direction passed by the

Hon'ble Central Adgministrative Tribunal, the
Enquiry Officer i.e. Works lManager (Plant) encuired
into all the aspects connected with this case
associating applicant also in the enquiry and

has come to the conclusion that applicant has not
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passed Class-V11i examination. & communication
to the said effect alongwith the copy ct enquiry
report was duly sent to the applicant vide letter

no. L/120 E/legal cell/92 dated 11.6.92.

5. That ths contents of para 7 of the application
are admitted so far it is matter of record. In
compliance of the subsecuent direction dated 2¢,8.82
passed by this Hon'ble Court/Tribunal, the salary
p of Bs. 524/~ was duly arranged which has been received
by
by the applicant as has been admitted/him in the

para under reply.

6. That the contents of para 8 to 20 of
application are not admitted as alleged. The
. same are denied being misconceived. A& already
submitted in previous paragraph as per enquiry
held in the direction of this Hon'ble Tribunal
it wags concluded by the enguiry officer that

)W applicant has not passed class-V111l examination.
/' \V"}

) The applicant was duly informed regarding the
Jq qeg aftas sty

oo T 37 FILEIL said fact alongwith the copy of enquiry report
Fiya, 4gIS
Py ©.ME. (W) vide letter no. L/120-%/legal cell/92 dated

W R /1 aco/C B.iLke.

11.6.92 as such there is no guestion of taking

, apEl
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| Anplication for Amendments -
/4 | . |
The ppplicant respectfully begs to submit as ungay ¢e
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That by an ozder dabted K 12012:86 withiut any notice
Asgttitogks Managez, NeRlys loco Shop, Luckuow
tedminated the services of the applicant v gt

notice«

2e i’.hét the applicont filed a casein Tribuvel and by e
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CENTRAL ADMINISTIRATIVE TEIBUNAL él
CIRCUIT BENCH LUCKEOH

O.A, NOo114 of 1988 (L)
Dalip Kumar Vermo ceeeoo Zoplicant,
versus )

Union of India & Others oceeecs Resgondentsa,

Hon'ble Justice K, Nath, V.Co

Hor 'ble [lro Ko Obeyya, #folle
1% 2poit,

' . . 1sgue noticc to respondents of the nended application.

T C.aunuer may be filed withir four weeks to uhich the |
. oo

applieant may file re Jainder within ‘.teu—waics thereafter.

l-ist for further oréers on 80201980,
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